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Early resolution of inter-Departmental cases

*203. SHRT RAM KUMAR KASHYAP: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the total number of pending cases in various courts of the country;

(by whether Government is the largest litigant in the country and about half of the
pending cases in courts are related to inter-Departmental litigation, one department suing

another;

(c) 1if so, the factual details in this regard;

(dy whether Government has prepared any strategy for disposal of pending cases

in various courts, particularly the inter-Departmental cases; and
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(e) if so, the details thereof and if not, the reasons for not paying special attention

to such cases for their early resolution?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
{(a) to {e) A Statement is laid on the Table of the House.

Statement

(a) Data on pendency of cases is maintained by the Supreme Court and High
Courts. As per the information made available by the Supreme Court of India, the total
number of pending cases in the Supreme Court as on date is 55,459. As per information
available on the web-portal of National Judicial Data Grid (NJDG), 34.27 lakh cases are
pending in High Courts (excluding High Courts of Allahabad and Jammu and Kashmir),
and 2.61 crore cases are pending in various District and Subordinate Courts of the country
{excluding District and Subordinate Courts in the States of Arunachal Pradesh, Nagaland,
and Union Territories of Lakshadweep and Puducherry) as on date.

(b} and {c) The 100 report of the Law Commission of India observed that bulk of
litigation in the courts, including, in particular, writ petitions in the Supreme Court and

the High Courts, consists of cases in which the Government is a party.

(d) and (e) Legal Information Management and Briefing System (LIMBS) is a
comprehensive and integrated system for effective monitoring of court cases which uses
a single database where updated information about the status and various stages of court
casesisavailable. LIMBS is a web-based monitoring tool where various stakeholders viz.
Ministry's users, higher officials, nodal officers, advocates, claimants, arbitrators etc. in
a court case can update/share information on-line related to court cases being dealt with
by them. In addition, the legislations are so drafted and designed so as to minimize inter-
departmental disputes. Since 2014, the Government of India has repealed 1200 laws that

were obsolete and outdated in order to reduce unnecessary legislation.

The Government is keen to explore options for Government Departments and
Organisations and other related bodies for settlement of their disputes through alternate
methods, like mediation, arbitration, conciliation, etc. either online or otherwise. For the
purpose, the Government has gathered information about some Agencies/Institutions/
Organisations working in the field of such alternate methods of dispute resolution
and made their links available on the website of the Department of Justice to provide
information about them to the users. The relevant Government Ministries were requested

in April, 2017 to take necessary action for reducing number of court cases in which
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Government is a party. It was followed by a series of meetings held with various Ministries
and Departments in the months of June and August, 2017 requesting them to review their
pending cases with a view to reduce number of litigation and to consider contempt cases

n particular so as to weed out vexatious and unnecessary litigation pending in courts.

It may be mentioned that the Central Government is fully committed to speedy
disposal of cases in accordance with Article 21 of the Constitution. It has undertaken
many steps towards achieving this objective. One of these steps is, strengthening of
judicial infrastructure in districts through the Centrally Sponsored Scheme (CSS) for
Development of Infrastructure Facilities for Judiciary a total of ¥ 6009 crore has been
released since 1993-94, out of which ¥ 2,565 crore (42.66%) has been released since
April, 2014, 17,848 Court Halls and 14,085 Residential Accommodations have been
made available for Judicial Officers of District and Subordinate Courts under this scheme
as on date. Out of this 2,429 Court Halls and 4,172 Residential Accommodations were
constructed since 2014 to till date. In addition, 3,143 Court Halls and 1,682 Residential
Accommodations are under construction. The Central Government has approved
continuation of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary beyond the 12th Five Year Plan period ie. from 01.04.2017 to
31.03.2020 with an estimated outlay of ¥ 3,320 crore.

Under the Phase-I of the eCourts Mission Mode Project undertaken by the Central
Government from 2010 to 2015, against a total target of computerisation of 14,249
courts, the computerisation of 13,672 district and subordinate courts was achieved. This
mcludes the installation of hardware, the LAN and software. This has enabled the courts
to upload the case status and orders online. Status of cases and copies of judgments have
also been made available on the websites of the respective District and Subordinate Court
Complexes which have been computerised. ¥ 935.00 crore were allocated for Phase - 1

out of which ¥ 639.41 crore were utilized.

In the Phase IT of the eCourts Mission Mode Project (July, 2015 upto 31 March
2019) an outlay of ¥ 1,670 crores has been approved and ¥ 921.75 crore has been released
so far. The facilities of e-services such as cause lists, case status, daily orders, judgments
etc. are being provided under the supervision of e-Committee of the Supreme Court and
Computer Committees of respective High Courts. A total of 16,089 Courts have been
computerised under the eCourts Project till date. Video Conferencing facility has also
been opertionalised between 488 court complexes and 342 corresponding prisons during

the period 2015-17. The National Judicial Data Grid (NJDG) developed under this project
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provides updated information on civil and criminal cases, including pending cases, for the

computerised district/subordinate courts in the country.

Another nitiative that has been undertaken with a {ocus to improve access to justice
is the Tele Law Scheme launched on 20th April, 2017, which is an effort to provide legal
advice pro-actively to the marginalised sections of society through Common Service
Centres (CSCs). This initiative facilitates delivery of legal advice through an expert panel
of lawyers stationed at the State Legal Service Authorities (SL.SA). Under this Scheme,
Para Legal Volunteers (PLVs) connect potential hitigants with lawyers through video
conferencing facilities at CSCs which are, operated by Village Level Entrepreneurs. The
Scheme has been launched in 1800 Gram Panchayats in 11 States (U.P, Bihar, J&K,
Assam, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Tripura, Nagaland, Sikkim).
A total of 11326 cases have been registered by PLVs under the scheme and legal advice
has been provided in 8064 cases. The Government has also launched a scheme for Fro
Bono Legal Services in April, 2017 in which interested lawyers and litigants can register
on the website (www.doj.govin) to provide and avail pro-bono legal services as may be
required. So far 195 lawyers have registered on the portal and more than 280 cases have

been assigned for pro bono assistance.
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SHRI RIPUN BORA: Sir, though there are more than two-crore cases pending in
the lower courts as well as in the High Courts and Supreme Court, apart from the reasons
of shortage of Judges and infrastructure, the other reason is slow disposal of cases. I
would like to ask the hon. Minister 1f the Government could put in place a mechanism for
the speedy disposal of cases. There are many small cases that are pending in courts for
years. We should have cases heard regularly and frequently in Lok Adalats in the rural

areas so that these cases could be disposed of.

SHRI RAVI SHANKAR PRASAD: Sir, the hon. Member is absolutely right. We
are promoting alternative dispute resolution mechanism in a very effective manner. In the
last three years, crores of cases have been disposed of by the Lok Adalats. We hold them
frequently. We propose to do that in consultation with the High Court. We are taking other
significant steps to dispose of traffic-related cases on a fast-track basis through alternative
methods. We are working it out. All this would happen and cases pending in the lower and

district courts would come down.
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Increase in cases of crime in long distance trains

#204. SHRIMATIT JHARNA DAS BAIDYA: Will the Minister of RATLWAYS be

pleased to state:

(a) whether there is increase in the number of cases of burglary, looting and other

crimes against passengers in various long distance trains;

(by if so, the number of such instances reported during the last one year, Zone-

wise; and

(¢) the efforts made by Railways to check such incidents and ensure passengers'

fear-free journey in trains?

THE MINISTER OF RAILWAY S (SHRIPIYUSH GOYALD): (a) to (¢) A Statement
15 laid on the Table of the House.

Statement

(a) and (b) No, Sir. Except small increase in the cases of theft of passengers’
belongings, incidents of dacoity, robbery and drugging reported in long distance trains
over Indian Railways have decreased during the vear 2016 as compared to the year
2015. No incident of burglary has been reported in long distance trains during the years
2015 and 2016. The number of cases of burglary, dacoity, robbery, theft of passengers'
belongings and drugging reported in long distance trains over Indian Railways during
the year 2016 is given in Annexure (See below). Policing, including registration of First
Information Report (FIR) and its investigation being State subject, Railways does not
maintain any data on Indian Penal Code (IPC) crimes. The figures appended are based on

the data received from Government Railway Police Stations.



